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RAJYA SABHA

Friday, 25th March, 2011/6th Chaitra, 1932 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MATTERS RAISED WITH PERMISSION

MR. DEPUTY CHAIRMAN: Prof. Ram Gopal Yadav...(Interruptions)... Mr.

Venkaiah Naidu, your name is there. 1 will call you.

Reported Statement of Home Minister to U.S. Ambassador in

2009 about slow economic development of India

®” . IA AN gEg (3R REL ): AT , 3R
HRd ¥ Fn dgd  HecALOr W B IR HRI A ¥
EE  Fo A I O 3H A D W Ao §gd Heedqul

e 3ET P g 98 IW CrEic) W g I U o A
QTR s 3R sk . oREr S Sgd §3 d@@T ¥ Fn g6

HATIRTAT Ao I W vh o S0 giEgEe o IE
A Ao FE RIS ARG FR JHE dsr o @aT , PR A ogd
gl ik o A efew g gal ... (AU )... Fg oI
glegEdre ®o IE AN o IR Fo Togd  do FE TE
gga & dfer @ oTd g0, d¥  Fo A% §gd @ AHAH T
@ ...@@Eue  )... He 3OS ARIA Qo IE AN HO AU dHo
Haifh TE R R  &F Thar 3R 37@sal Fo A% R g,
Jefes qo  Fn IE AW ¥ F THAT IR IWSAT S

gy g 3T ﬁg o 3 g L a1 AT QT aar IR 3w
WRT o oE #de  sEd @A STeREEd aw go, AW ¢
Fo o I I FEAT FIT 3T SERFC oy RSy @ TE

S Jo T HfT T FHP GBT B

o afdeeg arr @R ): W, zE»  §W de  Tw
] S @ gwE  ddE Wiyl ...(@EUE  )... TE Fgd &
RAT®  aF g .. (FWEAUHE ...

o 3ywamfa  : s@dr  authenticity ®&m g ? Now, Shri Narendra



Kumar Kashyap ...(Interruptions)...

o AfdATg GG T W, g o @R SN g, Ig T o Im
TAT g, ...(IFIUT ).

g sggsafa - A FaT  Ro? .. (AU ) ... Jegie

Zero Hour gEfar gt i Sar B ...(@@IMT  )... Zero
Hour #o  d@s#c F: response @igi ATl ... (FFEUET ...

@ AFAT  ®EEE : W, IU§ ¥ I ESAT (@A ).
& S| A9y go L. (@WEUE ).

f  Iymdmfd  : I% @9 H@ER  Fh @R Eh ... (AU ) ...



W A Fwmd  FEd @R ): WRSY o Jog HE I Tg
s W, dp ...(F@AUE )... ¥g dp §gd  gHieaqor
g .. .(@@IUET ).

L iR uwm @® FEE G QA ): TE ST HL ThdT

dR3@sar @ W@ go ... (FFWEUET ) ...
Y Iymsufa - Wew FAR  HIY|

Pl

Scarcity of anti-Rabies vaccine in Hospitals

W A FHER  FWT (3R QRYU ) AR, Ao
ST 3R o ARIH Jo U @ TH AR FHEIT e o ARIH
o WHER  Ho AT Ho  omAT  TES §h

AFER , AR ¥y He @ @ gann Cicl T ) &
FES Ao TFEER T " §AR gF g | 39 Tm Al
g SRt go, SIR@@r S 3R AT Ao o ST o€ , dn sy o,
e @ Aa  afRed g

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir,
this is a clear case of discrimination. 3M9a &gl &fo “0aacde o
FIEA qc »00eY0...”, I§ dn wgd gender discrimination g¢  #Ho
ymfeds Jd=m TwEar & c.(@EEuE ). ..

@ v #® #H GR O wy ) war g B
FrE Je AT L {? %‘-:::-
(YT ). ..

gt 3ymsmMfd ST, dfBu

W W= FAR  FWT : AFIR , Jo gA 30 AT AR
ERIC AREA g e go , @@ daRk  do gHa @
Serdr 3R erRr Foe  c@r go, o9 & F PIEeT o TE
AT Ao 3@ AN @b gag A #@fRd , 3Ee SO
Gl AfEa 3R 3R SERE I o o db 3@ AT Sdel
STTer gl 8o &Y U Al § e I@R @l FE arar
Gl goTRT AT W TE d@Er Soe e WS g o
WHR o gae g AR S d: WH ST TR &P
TAHR 5T T PE T e T
FEAA A JEg  gIg [ oEy  Sfar |, dedid 3R FEBT O
Srs SorarereT Eos SeTH g 1



Fogar P SOFAA ga 38 A o AT &b SO S|
I Ig EIEI 3T R o
Ao  ofEarST gl Sk W@ go, ST Ao HYe ARIA ¥0 WER

Qo Tg AR FAT g Hio 39 AR A Coeli-reirc ST P
AT PE A PE PR gAY o oEl Fogg i @A W
T ST SR Yegdlg

g iR g a® IqET (BN qw@y ): #AgeT , Ho
g Fr: 3 AWT Do Y GEEg AT g

o afkm @R Ems ) e L de ww @b osw
a®g o Oy gFeg G IS

Revelations made by Shunglu Committee about instances of

corruption in Commonwealth Games

SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Deputy Chairman, Sir, it is
a very serious issue that | am going to raise here, a matter of urgent

public importance.



The V._.K. Shungulu Committee probing the Commonwealth Games scam
submitted
three reports to the Government. Those reports have not been made
public SO far. It may
be recalled, Sir, that this Committee was appointed by the Prime
Minister himself with an assurance that immediate action will be taken
once the enquiry is completed. Now, the enquiry has been completed and
three reports have been submitted. The reports indict the
Delhi Government, Lieutenant Governor and the DDA. All these three
agencies were named in the reports for their irregularities,

involvement in corruption as also cost overrun and abnormal delay.

Sir, the first report said that there was a loss of Rs.200 crores
to the exchequer. As per the second report, the builder at the Games
Village declared an advance tax of Rs.780 crores, leaving another
Rs.500 crores. Many unwanted works were taken up. They had missed
their deadlines and suffered from tendering and procurement maladies.
It is a very serious matter, Sir. The entire country was agitated

about the irregularities in the Commonwealth Games.

It may be recalled that in the backdrop of that issue, the Prime
Minister had volunteered himself and asked us to wait till the enquiry
was over and said that action will be taken. So far, no action has
been taken. More than Rs.60,000 crores of public money has been looted

and cheated. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: After he has..

SHRI M. VENKAIAH NAIDU: Please try to understand. It is a very

serious issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: 1 am not saying anything to you. But please
tell this to the others. ...(Interruptions)...

SHR1 M. VENKAIAH NAIDU: Sir, they may be requesting the same. It is
such a big fraud committed on the nation. It has really brought shame
to the nation 1in the international community in conducting the

Commonwealth Games.
MR. DEPUTY CHAIRMAN: All that cannot be discussed during Zero Hour.

SHRI M. VENKAIAH NAIDU: Sir, the purpose of conducting the



Commonwealth Games, at that time, was to create a common wealth for
the country. 1t has become individual wealth and loot for some
individuals. Now, the Committee appointed by the Prime Minister
himself has indicted the Delhi Chief Minister. She has no right to
continue in office. ...(Interruptions)... She must quit forthwith.
Then, action should be taken against the Lieutenant Governor of Delhi
who is also involved in this. Also, action must be taken against the
DDA officials who are also involved in this massive scam and scandal.

This requires immediate attention of the House. We demand



that the Government should come forward, place the report of the
Shungulu Committee on the Table of the House and, then, we should
discuss it. The Government should also inform us of the action taken
in this matter. ...(Interruptions)... The other day, when the report
came and the matter was raised in the Delhi Assembly, all the
Opposition Members were taken out of the Delhi Assembly. Are we in a

democracy?
MR. DEPUTY CHAIRMAN: We cannot discuss Delhi Assembly here.

SHRI M. VENKAIAH NAIDU: 1 am not discussing it, Sir. We are the
Council of States. I am just bringing to your notice what is happening
right under our nose in the National Capital. Such a massive loot has
taken place and there 1is a serious indictment by the official
committee appointed by the Prime Minister. What is the response of the

Government? What action does the Government want to take on this?

...(Interruptions)...
e aar W@® (@Fww w@y ) W, sHoamy W #
B/E  FeAl RN §F ... (FFAUE ).

MR. DEPUTY CHAIRMAN: You only associate yourself.

e 0 S S < - R - o o 3E ™Y o WY
greg AR

Lip T T (@G ): ARy , Hoe gEd B

< X

3 9T o T g AT &

Ty T qIEr AR@OT W@ (FRES  ): Feew  He @
F 39 a8y o Y TEE AT &

I W LU AESI (FERTSE ): @ , #Fo  gEd Cae
U afT  Fo Ay §@eeE EG I A

Y TR a® 4= (e ): FReT , #Ae  gEg g
a®g o Ty gFeg FaT g

Sl 3o GUIRIIOT gt @GEr ): #Agley , Hoe  gEd Cosli-e:}
afg P Ty gFeg AT &P

o qweIeaw Qe uic GERd ): dWed , #Ho
g F: 50 AT FHo WY TFEG AT g

B ALTAT WEET @ HRled , A HEd F s a®T P @Y



qrag ]d g

SHRI S. S. AHLUWALIA (Jharkhand): What is the response of the

Government? ._.._(Interruptions)... We want a response from the
Government, Sir. ...(Interruptions)...

o TSt QETHTS fic : URR Igl FEg
I A A o, s4fau C ) Hiar |
c..(qEEMET ).

MR. DEPUTY CHAIRMAN: By raising an issue during Zero Hour, you

cannot seek the response of the Government. ...(Interruptions)... You
should have raised this issue in some other form.
...(Interruptions)... But the point is you have raised it in Zero
Hour. ...(Interruptions)... You have raised it in Zero Hour.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: We had requested for a JPC. It was not
agreed upon. ...(Interruptions)... Then, the Supreme

Court...(Interruptions)...



MR. DEPUTY CHAIRMAN: Venkaiah Naiduji, if you wanted to raise this
issue, you should have raised it in some other form. You have raised

it in Zero Hour. What is it that I can do? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.
The House then adjourned at eleven minutes past eleven of the clock.

The House re-assembled at twenty-six minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHR1 RAJIV PRATAP RUDY (Bihar): Sir, Shri Venkaiah Naidu raised the

issue...(Interruptions)...
Y SUmNMfd  : Sg g T g .. (@EAUS ).

SHRI M. VENKAIAH NAIDU: Sir, | hope the Government will take this

seriously and do something.

MR. DEPUTY CHAIRMAN: The Government will
definitely...(Interruptions)...

SHR1 M. VENKAIAH NAIDU: ...in pursuance of the Report. Nobody is

there, Sir.
MR. DEPUTY CHAIRMAN: The Government is there.

SHR1 M. VENKAIAH NAIDU: Sir, it is not an ordinary issue like a
Zero Hour Mention. It is a very important issue, burning issue for the

entire country. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Message from the Lok Sabha.

MESSAGE FROM THE LOK SABHA
The Institute of Technology (Amendment) Bill, 2011

SECRETARY-GENERAL: Sir, 1 have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General
of the
Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of



Procedure and Conduct
of Business in Lok Sabha, 1 am directed to enclose the Institutes
of Technology (Amendment) Bill, 2011, as passed by Lok Sabha at its
sitting held on the 24th March, 2011.”

Sir, | lay a copy of the Bill on the Table.

10



Revelations made by Shungulu Committee about instances of

corruption in Commonwealth Games — (Contd.)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS;
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS AND THE MINISTER OF STATE IN THE PRIME MINISTER?S OFFICE
(SHRI PAWAN KUMAR BANSAL): Sir, the Shunglu Committee was set up by an
Executive Order. Sir, the Report has to be studied by the Government.
And, Sir, I can only assure that whatever action is ever required, the
Government would never be found wanting in that. So, we will not ever
deter from taking any action whatever is necessary. But, Sir, it is

absolutely essential ..._(Interruptions)...

SHR1 PRAKASH JAVADEKAR (Maharashtra): That 1is your promise.

.. -.(Interruptions)...

SHRI M. VENKAIAH NAIDU: Will you act on the recommendations? That

is all. .. _(Interruptions)...

SHR1I PAWAN KUMAR BANSAL: Sir, it is imperative that the

Report...(Interruptions)... No, no, no. ...(Interruptions)...

SHR1 M. VENKAIAH NAIDU: Do not act like a lawyer. Will you act on
the Shunglu Committee Report? It 1is simple. Just one line.

...(Interruptions)...

SHRI PAWAN KUMAR BANSAL: Sir, 1 said that the Government will not
be found
wanting in anything that the Government has to do. The Government
understands its responsibility. The Report will have to be studied.
Wherever any action is required and the Government feels that action
is required, the action would be taken. Sir, 1 would only

submit...(Interruptions)...

SHRI M. VENKAIAH NAIDU: That means so many adjectives.
..-(Interruptions)... Why did you appoint that Committee?

..-(Interruptions)...

SHR1 PAWAN KUMAR BANSAL: Sir, 1 would only submit that the leaders

of the Opposition should also give us some time to study the Report.

SHRI M. VENKAIAH NAIDU: That 1 can understand, Sir. But saying...

11



.. -(Interruptions)...

SHR1 PAWAN KUMAR BANSAL: But he should not pass judgment on that.

.. -(Interruptions)...

SHRI M. VENKAIAH NAIDU: But saying, if the Government feels it

necessary, he was trying to cover up...(Interruptions)...

12



SHRI S.S. AHLUWALIA: Sir, when we demanded the JPC on the CWG, at
that time they said that the Shunglu Committee Report is there.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: What action are you going to take on

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, the Minister has said it.

...(Interruptions)... You wanted a response from the Government, the
Government has responded.
...(Interruptions)...

SHRI M. VENKAITAH NAIDU: Sir, no Report has come.
--.-(Interruptions)... No Report has come. ...(Interruptions)... No
inquiry has taken place. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Venkaiah Naiduji,...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, it was not a normal CAG Report.
--.-(Interruptions)... That it will go to the President and

then...(Interruptions)...

MR. DEPUTY CHAIRMAN: You mentioned the issue. ...(Interruptions)...

You wanted a vresponse from the Government, the Government has

responded.
...(Interruptions)... You referred to a newspaper, and they have
responded. As and when ...(Interruptions)...

SHR1 M. VENKAIAH NAIDU: Sir, we understand your problem and also
the problem of the House because today is the last day. But, at the
same time, It is a Committee appointed by the Prime Minister with an

assurance that prompt action will be taken. ...(Interruptions)...

SHRI S.S. AHLUWALIA: It is the Prime

Minister’s...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the hon. Minister is just adding

adjectives to it. ..._(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Avtar Singh Karimpuri. &% g,
% Bo, HwA IJUIRT (@I )...

13



SHRI M. VENKAIAH NAIDU: Mr. Shukla ...(Interruptions)...

@ IUwHNTT  c HE 9su ...(@@aa  )... Shri Shukla,
please sit down. ...(Interruptions)... Now, Shri Avtar Singh
Karimpuri. ...(Interruptions)... 9T  39s{dU] co.(@™EuET ).

Damage being done to crops by the blue bucks in the country

@ AR @ wegd GeR wRY ):  3TEHEl
mew , Ho YR geleld  do U Hgedqul Eil et FAe  3ar
W ts g Ao &EE L gEET A Ao e I

F dgd 93T @@ g

14



HAA Ay Ho AT N E o, dE @ HEd
HAe  w@Er JAo  IcHBAT P g R 3w Fn FAA
HlcHgAT AT go, 3MSY  Fo A F gld L 9g T S g
Sl B8 #AeY IR FRAE @ @m &o di¢ , Sp SR Eix
Ao T gENr EEICS @A W go, 3@ kel dgd
gt Ho U ARIH o WER o Ig Hgel @A B,
FAT  OEdT g & A W @ HiaEr I HEAT I
F g Ho AT WER HE U | TG WEEHR AT
Fo g3 gl &t Th RE &l
W 3e Al S 3R AFel  garsar & o
R AR FHAEA F 3TR BES I T PHAT
8 Adew , AW W o @ §gd
o @ W go, 30 FIW IE S AW WH go, S
Fo A% e o 63 TE o SE o FE SEenH e
e H:  Tg FEAT TEAT g FO WHR TH W AT W
&y do @ gy HAe @ Afd dER W, i
P HEA H FIET ST @ ERED 37lTar S UE
g go , 3 #r dE F ggd W@ S
CI A IOS  HRIA oo Y ge &f> 3@ a®y &
THRATYIH a| ge @S HEY Fo  FF FWER AR

1341

w4 A A
19 :
3
|

iy

@ T WEN ARG §@@ (FREs ): Hgled |, Ho AR
ead @0 aFded o gEd F TG AT g

ki 3T GTHIA AT (TraTEdTeT ): FEew , H: AW
ey o gaded o gEd Fr T&E ERGIMCE

ot qx Aererer e GERE ): FEed , Ho
AFNT w0 gFded Qo gEd P OEG ERGINCE

Sl [WE Wead QTS feicf @GR ): Feleg , #Ho
AFNT T @0 gFded Qo gEd F: TEG oG INCE

SHRI K_N. BALAGOPAL (Kerala): Sir, | want to raise an important
matter. ...(Interruptions)... One MP of this house

...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, please allow him.
-..(Interruptions)...

MR. DEPUTY  CHAIRMAN: No, no, there is no permission.

15



.. -(Interruptions)...

Nothing will go
permitted.
...(Interruptions)...

just an allegation.

SHRI'  SITARAM

-.-(Interruptions)..

MR. DEPUTY

-.-(Interruptions)..
-..(Interruptions)..
-..(Interruptions)..

Even if he 1is a

I cannot allow like that. ...(Interruptions)...

on record. ...(Interruptions)... We have not

.. (Interruptions)... Special Mentions.

There is no notice. ...(Interruptions)... It is
...(Interruptions)...

YECHURY: It 1is an important matter, Sir.

. Please allow him, Sir. ..._.(Interruptions)...

CHAIRMAN: You should give your notice.
. If he is a Member, there should be notice.
. | cannot take up like this.
. There should be notice. ...(Interruptions)...

Member of this House, we have to give notice.

-..(Interruptions)... If you are raising anything against a Member,
you have to give notice to him. ...(Interruptions)... How can 1 allow
it? ._..(Interruptions)...

16



SHR1 SITARAM YECHURY: You please understand the situation.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 understand the situation but I cannot allow

violation of the rules. ..._.(Interruptions)... It is our fundamental
duty to give notice to the concerned Member. ...(Interruptions)... We
have to give notice to the Member. ..._(Interruptions)... Now, the
Member is not here. ...(Interruptions)... 1 cannot allow it in his
absence. ...(Interruptions)...

SHR1 SITARAM YECHURY: Sir, the problem is that today is the last
day of this Session. ...(Interruptions)... We are seeking permission

of the Chair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can give notice during the next Session.
...(Interruptions)... What | can do, please tell me.
...(Interruptions)... One minute. ...(Interruptions)... We have a

foreign delegation.

WELCOME TO PARLIAMENTARY DELEGATION
FROM KOREA

MR. DEPUTY CHAIRMAN: Hon. Members, 1 have an announcement to make.

We have with us, seated in the Special Box, Members of a
parliamentary delegation
from the Republic of Korea, currently on a visit to our country under
the distinguished
leadership of His Excellency Mr. Park Hee-Tae, Speaker of the National

Assembly of the Republic of Korea.

On behalf of the Members of the House and on my own behalf, 1 take
pleasure in
extending a hearty welcome to the leader and other members of the
delegation and wish our distinguished guests an enjoyable and fruitful
stay in the country. We hope that during
their stay here they would be able to see and learn more about our
parliamentary system, our country and our people, and that their visit
to this country will further strengthen the

friendly bonds that exist between India and the Republic of Korea.

17



Through them we
convey our greetings and best wishes to the Parliament and the

friendly people of the Republic of Korea.

Damage being done to crops by the blue bucks

in the country — (Contd.)

SHR1 SITARAM YECHURY: Sir, please allow me to raise an issue. | am
perfectly aware of the rules but the point is that, it is a news item
that has appeared after the time for the notice was over. Today is the
last day. 1 am beseeching the wisdom of the Chair on how this matter

can

18



be raised. It is very serious. A Member of our House was caught with
Rs. 57 lakhs on the eve of elections. That 1is the point.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Without giving a notice, you cannot name a

Member. ...(Interruptions)...
SHRIMATI BRINDA KARAT (West Bengal): We are not naming the Member.
SHRI SITARAM YECHURY: I am not naming anyone.
MR. DEPUTY CHAIRMAN: When 1 allow you, then, you have to name him.
SHRI SITARAM YECHURY: 1 am asking your wisdom. ..

MR. DEPUTY CHAIRMAN: 1 cannot because it is a violation of his
Fundamental Right, the Member’s Right. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, the TMC MP, a defector MP to the TMC,
to the Trinamool Congress...(Interruptions)... He is caught with Rs.

57 lakhs. How is it possible?

MR. DEPUTY CHAIRMAN: No, no, if he is a Member, then please try to

understand.

SHRIMATI BRINDA KARAT: We are not taking the Member’s name. We are
taking the Party’s name. Who is sending that money to buy votes in

Assam?

MR. DEPUTY CHAIRMAN: We are not discussing a political party here.

Now, we will take up Special Mentions. Shri Jai Prakash Narayan Singh.

---(Interruptions)... Nothing will go on record. ...(Interruptions)...
Nothing will go on record. 1 am helpless. Please...(Interruptions)...
You have other platform, not here. ...(Interruptions)...

SPECIAL MENTIONS

Need to put ban on the sale of Chinese items to protect

the Small Scale Industries

oW g ARer W@ (FR@S  ): FET , g &n

19



SERIGIN g & Ao FERT T # 3W qEkr Fo HTW W
ggd g9T AW FAe o FAe TN I@eREr , W@ 3R 3w
Terey CIeIne Az 9% W U AT , cen Ho T W
qere R T U o AW W Rl i dm o W
EARY Hizar Fo D @ FeTar IR wa o Iudsy e
s sfaRea 9 Ac §q @R, g, g 3IRT aE
Ffaad AR M 9oy AR FeER  Ac s w g, JI@e
HROT FANT SES e
WS @ o W gF  He AR arioed a4 S @
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Fo AT AR WHR AT MEFTH o™y FH R, AR gAN
G-I S| GO E GRS AR gy Hoe A% g 3l
Ho AR o g §wR #Hoe o 9f@) Hz  WHER e T IWETE
FAT  ARAT B e |

ki Forer AR GcR qTeer ): #Eew , #Ho SHET

'~

gaASA  wRAT gP

W IgeAweT oAt FET @A ): ;A , H: o s
FATT  waT &

Concern over large number of transfers of faculty members of the
Pandit Sunderlal Sharma Central Institute of Vocational Education
(PSSCIVE)

SHR1 SHADI LAL BATRA (Haryana): Sir, | draw your attention to the
large number of the transfers of the faculty members recruited for
working in the area of vocational education at the apex body 1i.e.
Pandit Sunderlal Sharma Central Institute of Vocational Educational
(PSSCIVE), Bhopal. Sir, the Government had permitted NCERT to set up
PSSCIVE as apex body for growth and development of vocational
education in India in pursuance of the implementation of the National
Policy on Education, 1986 and Programme of Action 1992. Later,
advertisements appeared in national newspapers for recruitment of
faculty in vocational education to be posted at PSSCIVE, Bhopal. The
job description is to work in the area of vocational education.
Consequently, the faculty was recruited and posted at PSSCIVE, Bhopal.
They were working in PSSCIVE. A few transfers of faculty members in
commerce, home science and agriculture of vocational stream have been
made in last 8-10 years from PSSCIVE to other constituent units of
NCERT. This has greatly hampered the development of vocational
education and manpower development programmes in the country. |
request the Government to call for a detailed performance report of
those transferred faculty members from PSSCIVE, Bhopal and make an
assessment of what work they had performed in the area of vocational
education as part of their current and past assigned duties besides
taking steps to post them back at PSSCIVE, Bhopal for which they had
been recruited so that the success of the vocationalisation of
education programme in the country and delivery system of instructions

and support service could be achieved in a big way.
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Demand to provide financial assistance to Chhattisgarh for

developing infrastructure to fight naxalism

o e T (Bd®We ): 3ugHmEa Agled |, O
eI g F st o ogh ®  dem do qEwr qAe g
g §  §smm & T WHER o g dc ged ol
IYFEERTT A @ sEdd g qRofy CE L B S
50 WA F dFA  THh gy e T BeddeIg F: PEH G

ECCU - lICD oL El Ao eyl e 3T,
e, gwm o, SRR afEor e w SR dEEs
qEdd A CodrIe Fr: cur ol Ao @I gE 100 qEfaRd
Tl ) F AT g U Ao e o I
et Ho At ¥ee = afeaier Lae o TS
AT AT B¢ FH g i SETe MEEL] Jefedd o
T dE GERT  WEANT WEe e @Rl
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30EdT 9fd HAgled |, SddddG W FOER T T FAAaT I

g gARad RO s Tsg e
2 A I F g 3 yRg Srat Fr: IAST HEAT I e

Eor) IEETSAT e Fo d%  qAH FF e ot afdw
Yo @ A gEEnae g s do IR 4¥  Jfar . @n oo
g W TEIRE e o Sl @n deeEsar &
AT 16 W &L (A3 Fh FR T g aF FE A
WA Fn Am T Mo @ oan gE B¢ AW @ THR "o

AT o D odae T P IHFd 3TARIHAT3T F
arefar o ot FURhy @ R U] gare|

o ToeAIoT aifor G3ar ): 3umemfa ey , #Ho

'~

YA HUR SEHY  gEeEE AT g

ki 3 TR AR (T&EIET )@ 3UEHEld e, Ho
IS HUR FEE  HEEE AT g

o Ageh  FERN SR (qENId ): SUEENTT mged , #o
3T 3T =y HFG T
&

Demand to initiate urgent steps to extradite Warren Anderson, former

Chairman of the Union Carbide Corporation

SHRI K._N. BALAGOPAL (Kerala): Sir, the Delhi Chief Metropolitan
Court yesterday accepted the plea of the CBlI for extradition of
Warren Anderson, the key accused in Bhopal Gas Tragedy. The court
said, “There is no bar in law seeking the extradition of Anderson and
there is no ground or reason for the US authorities for not

cooperating with the CBI.”

The court also asked the CBI to approach the Ministry of External
Affairs which will send the extradition request to the US authorities.
Technically, a court’s nod is required for such a request to be moved,
and that is fulfilled now.

The CBI was not pursuing Anderson’s extradition since 2004, when
their last such request was rejected by the US authorities without
proper reason. The Union Carbide Gas Tragedy was the worst
pesticides/chemical factory disaster in the world. It is a well

settled fact that the people were massacred due to the guilty
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negligence on the part of the management of Union Carbide. More than
15,000 people died when toxic gas leaked from Union Carbide plant on
the nights of 2nd and 3rd December, 1984. The number of seriously
injured were more than 50,000. But the country has witnessed a
judicial process which did not brought in the real culprits with
appropriate punishment. The kingpin of the massacre was not brought

before the process of law.

Finally, now, the judiciary has again directed the CBl for
extradition of Anderson. This is to be done immediately with the bold
intervention of the External Affairs Ministry and the hon. Prime

Minister of India.

Hence, 1 urge upon the Government to take urgent steps on this

issue for protecting the belief of the common people in rule of law.

24



DR. BARUN MUKHERJI (West Bengal): Sir, 1 associate myself with the

Special Mention made by my friend.

SHRIMATI BRINDA KARAT (West Bengal): Sir, 1 also associate myself

with the Special Mention made by my colleague.

Demand to maintain regular supply of coal to thermal power plants

of the country, particularly in Maharashtra

DR. BHARATKUMAR RAUT (Maharashtra): Sir, 1 wish to bring to the
notice of the House the grave situation of coal supply to various
power generation units all over the country that is likely to create
acute shortage of power generation during the ensuing summer, thus
resulting in further staggering of electricity supply. Considering the
demand for electricity increase during summer, the shortage of power

generation will further worsen the situation.

The Union Power Minister, Shri Sushilkumar Shinde, in his letter to
the PMO has said that the Coal India Limited has failed to meet the
supply target. This will result in reduction of some 17,000 MW

generation capacity that is in the pipeline from being switched on.

In India, as much as 70 per cent of electricity is generated by
coal-based thermal stations. These plants proved to be the backbone of
the power supply, particularly during the summer when hydro production
is much less. Sir, Maharashtra being the largest power generation
State, it is the worst sufferer due to the coal shortage. Out of total
16,000 MW installed capacity, Maharashtra produces 7,295 MW power
through its thermal plants, while only 2,344 MW is generated through
hydro-means. In this case, it is necessary to ensure that coal supply
to Maharashtra remains intact. Out of seven thermal power plants in
Maharashtra, four plants are undergoing renovation for extra
generation capacity. If the coal supply declines, all efforts will go
waste. Considering that Maharashtra is already facing shortage of over
3,000 MW, the upgradation of thermal power plants is an immediate

necessity.

I, therefore, request the hon. Power Minister to look into the

issue on urgent basis
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and reinstate coal supply to thermal power plants, particularly those

in Maharashtra.

Thank you.

Demand to improve the working of LIC of India and give

adequate facilities to its agents

T TEERET ofer GEr ): 3YEHERd mgley , HRd
WHER @ 31 gfar aff Sm W} FHS deami Jqo TH F@Er
go Sl U dFT IE@eT , ARG See dem AR

TARRIcHS T go wefad gt S W g 3meen d¥ &n H
AT -URe  HRAT SEd ST AEE 37YUar dh
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ELiresy HRARAF JirpeEar g afy @ T@ar g
LIC &2 98| 21 g gEeded ST -UReT P 34 TS
aifafaar g e afy 3 #H  dFw  aAw et i
SERT , W@, ¥Rd T W @ SWemwm @& sEw
e & g STATCATSAT H:  LIC I T HA: q@UA T K
¢ afed as 2009-10 #He 3@ A A Ac FF  2.11 FF gEr

$o dgd 53,954 F IR FL FAAE AT T gHET gE &
Riaera AT 1.14 A g LIC Jo 3ANEH ST QEer P
Ted 3N TF 1.63 I3 HEFCT aRart & @A wET & 54
oo Ao gedd CA 2009-10 #H: HEEHe (T  Ho o 3,257.38
W Td  FEE dc @ Ao 1,371.84 ¥ I[WT &L A
AT g FH HESES CLED Fo AW, 2010 d&F 1,48,197
GEIR , g , g, 9 dvge afe Ae aB@y wRA
LIC gy #Ac¢ §&E@ 3T §8UPT J AfdRe go, df@a gy

a¥  2009-10 #w 61,000 FT  IHC o H¥®E Feld AW #Ho
AR wfRET g A Fafadr ®A@  13.59 or@ 3
FERT &t St gedr F ghc Jo iy g FHe Faftw

&

AQIET , TS P 3TATHAT o P =T 3T AFAT3T F
ghaen Fo qifd LIC ¢« 2 Td  HRd WX LIC Fo @d
PEIC o SAfEw g & A ST YR Fn e gRen
qacd g WERT Mfa afeRl i Feufaar Fo IegRd
d&T gt WRUl O WER Fh NG Q@ HE wSHAG  SoeT WU,
e 5@ W s W™ e dwm AW @
qPE 9gd 3R afd=l A FHufaar Fp oo A, dfew
g gAREd FRAT  FJET ART HIT LIC S0 gHAH ARG Cos
IS Vo I Ao HRET T gh, afs s A
TR Fnodm To AW F GBI

al hieaiy SASHT (FERTSE ): &g, Sr amg
AFAAT #@eET Ac 3”1 go, Hoo 3OS @k 389 §@Eeg AT
@

o8 e E  (BdWelGe ): Al , Sib ¥y ARG

<

Jerr Ao 3e™ go, Ho e #n 39 geeg oG ICE

o Feae @ | FW @@y ): #HYGT , Sn 9myg
AT HEET Ao 38T AL go, Ho o A FR 3HH gEEg FTT
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SHRIMATI BRINDA KARAT (West Bengal): Sir, 1| associate myself with

what the hon. Member, Shri Rudra Narayan Pany, has said.

SHR1 MOHAMMED AMIN (West Bengal): Sir, 1 associate myself with what

the hon. Member, Shri Rudra Narayan Pany, has said.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, 1 associate myself with

what the hon. Member, Shri Rudra Narayan Pany, has said.

SHRI R.C. SINGH (West Bengal): Sir, 1 associate myself with what

the hon. Member, Shri Rudra Narayan Pany, has said.
Need for effective mechanism for solid waste management

SHR1 THOMAS SANGMA (Meghalaya): Sir, | rise to bring forth my
concerns about the lack of effective policy on waste management. There

is no Indian policy document which examines
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waste as part of a cycle of production-consumption-recovery or
perceives waste through a prism of overall sustainability. In fact,
interventions have been fragmented and are often contradictory. The
new Municipal Solid Waste Management Rules, 2000, which came into
effect from January, 2004, fails even to manage waste in a cyclic
process. Waste management is still a linear system of collection and
disposal, creating health and environmental hazards. Urban India is
likely to face a massive waste disposal problem in the coming years. A
closer look at the current and future scenario reveals that waste
needs to be treated holistically, recognizing its natural resource
roots as well as health impacts. Critical issues, such as, industry
responsibility, a critical paradign to enable sustainable recycling
and to catalyze waste reduction through, say better packing, have not
been touched upon. Any new paradigm should include a cradle-to-grave
approach, with vresponsibility being shared by many stakeholders,
including product manufacturers, consumers and communities, the
recycling industry, trade municipalities and the urban poor. While
holistic solutions are available, municipalities have struggled to
implement them without proper planning and support from various

Ministries.

Realising the need for a rethinking over waste management in the
country, 1 urge upon the Government of India to pay the required
attention towards this neglected issue and take appropriate steps in

improving the waste management in the country.

SHRI1 ASHOK GANGULY (Nominated): Sir, | associate myself with the

Special Mention made by the hon. Member.

SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Sir, 1 also

associate myself with the Special Mention made by the hon. Member.

SHRIMATI B. JAYASHREE (Nominated): Sir, | associate myself with the

Special Mention made by the hon. Member.

PAPERS LAID ON THE TABLE

Quarterly review of trends in relation to Budget (2010-11)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, 1 lay on the Table, under sub-section (1) of Section 7 of
the Fiscal Responsibility and Budget Management Act, 2003, a copy (in
English and Hindi) of the Statement on Quarterly Review of the trends
in receipts and expenditure in relation to the Budget at the end of

the third quarter of the financial year 2010-11.

[Placed in Library. See No. L.T. 4397/15/11]
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1. Report and Accounts (2009-10) of NACIL, New Delhi and Pawan Hans

Helicopters Ltd., New Delhi and related papers

I11. Report and Accounts (2009-10) of IGRUA, Raebareli and related

papers.

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, on behalf of Shri
Vayalar Ravi, 1 lay on the Table-

(1) A copy each (in English and Hindi) of the following

papers

under

sub-section (1) of Section 619A of the Companies Act,
1956:—

Q)

@)

®)

®)

Annual Report and Accounts of the National
Aviation Company of India Limited (NACIL), New
Delhi, for the year 2009-10, together with the
Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General

of India thereon.

Review by Government on the working of the above
Company.

[Placed in Library. See No. L.T. 4401/15/11]

(a) Annual Report and Accounts of the Pawan Hans
Helicopters Limited, New Delhi, for the year
2009-10, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

Statement by Government accepting the above
Report.

(2) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 4546/15/11]

A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Indira Gandhi Rashtriya
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®)
©

Uran Akademi, Fursatganj, Raebareli, for the year 2009-
10, together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.

[Placed in Library. See No. L.T. 4241/15/11]
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Report and Accounts (2009-10) of Centre for Studies in Civilizations
for implementation of the Project of History of Indian Science,
Philosophy and Culture, New Delhi and related paper

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND
THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): Sir, 1 lay on the Table, a copy each (in English and Hindi) of

the following papers:—

(a) Annual Report and Accounts of the Centre for Studies in
Civilizations for implementation of the Project of History of
Indian Science, Philosophy and
Culture, New Delhi, for the year 2009-10, together with the

Audit Report on the Accounts.
(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers
mentioned at ()

above.
[Placed in Library. See No. L.T. 4402/15/11]

Report and Accounts (2009-10) of various Hotel Management and

Catering Institutes and related papers

THE MINISTER OF TOURISM (SHRI SUBODH KANT SAHAY): Sir, 1 lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Council for Hotel
Management and Catering Technology (NCHMCT), Noida, Uttar
Pradesh,
for the year 2009-10, together with the Auditor’s Report on
the

Accounts.

(b) Annual Report and Accounts of the Institute of Hotel
Management,
Catering Technology and Applied Nutrition, Srinagar, Jammu and
Kashmir, for the year 2009-10, together with the Auditor’s
Report on the

Accounts.
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(c) Annual Report and Accounts of the Institute of Hotel

@

Management, Catering and Nutrition, Pusa, New Delhi, for the
year 2009-10, together with the Auditor’s Report on the

Accounts.

Review by Government on the working of the above

Council/Institutes.

[Placed in Library. See No. L.T. 4403/15/11]
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1. Report and Accounts (2009-10) of various Shipping companies and

related papers.

I11. Report and Accounts (2009-10) of Kolkata Port Trust and related

papers.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN
THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, on behalf of
Shri G. K. Vasan, 1 lay on the
Table:—

I. (1) A copy each (in English and Hindi) of the following
papers, under sub-section (1) of section 619A of the

Companies Act, 1956:—

(i) (@) Thirty-fourth Annual Report and Accounts of the
Dredging Corporation of India Limited (DCI),
Delhi, for the year
2009-10, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

(b) Review by Government on the working of the above

Corporation.
[Placed in Library. See No. L.T. 4164/15/11]

(ii) (3) Annual Report and Accounts of the Shipping
Corporation of India Limited, Mumbai, for the
year 2009-10, together with the Auditor’s Report
on the Accounts and the comments of the
Comptroller and Auditor General of India

thereon.

(b) Annexure to the Directors” Report of the
Shipping Corporation of India Limited, Mumbai,
for the year 2009-10.

(c) Review by Government on the working of the above

Corporation.

(2) Statement (in English and Hindi) giving reasons for the
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delay in laying the papers mentioned at (1) (ii) above.
[Placed in Library. See No. L.T. 4163/15/11]

A copy each (in English and Hindi) of the following
papers, under
sub-section (2) of Section 103 of the Major Port Trusts
Act, 1963:—

(a) Annual Accounts of the Kolkata Port Trust, Kolkata,
for the year 2009-10, and the Audit Report thereon.

36



(b) Review by Government on the Annual Accounts and
Audit Report of the above Port Trust.

(2) Statement (in English and Hindi) giving reasons for the

delay in laying the papers maintained at (1) above.
[Placed in Library. See No. L.T. 4245/15/11]

Report and Accounts (2009-10) of JNARDDC, Nagpur and

related papers

SHR1 ASHWANI KUMAR: Sir, on behalf of Shri Dinsha J. Patel, 1 lay
on the Table, a copy each (in English and Hindi) of the following
papers:—

(a) Annual Report and Accounts of the Jawaharlal Nehru Aluminium
Research Development and Design Centre (JNARDDC), Nagpur, for
the year 2009-10, together with the Auditor’s Report on the

Accounts.
(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a)
above.

[Placed in Library. See No. L.T. 4384/15/11]

Notifications of the Ministry of Environment and Forests

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHR1 JAIRAM RAMESH): Sir, 1 lay on the Table:—

(i) A copy each (in English and Hindi) of the Tfollowing
Notifications of the Ministry of Environment and Forests,
under Section 26 of the Environment (Protection) Act, 1986:—

(1) Ss.0. 1333 (E), dated the 7th June, 2010, regarding

Constitution of the
State Level Environment Impact Assessment Authority
(SEI1AA), West
Bengal .

(2) S.0. 1803 (E), dated the 23rd July, 2010, regarding
Constitution of the State Level Environment Impact
Assessment Authority (SEIAA), Gujarat.

(3) S.0. 2402 (E), dated the 4th October, 2010, regarding
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C)

Constitution of
the State Level Environment Impact Assessment Authority
(SEIAA), Karnataka.

S.0. 2551 (E), dated the 13th October, 2010, regarding
Constitution of the State Level Environment Impact
Assessment Authority (SEIAA), Uttar Pradesh.
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(5) S.0. 2646 (E), dated the 26th October, 2010, regarding
Constitution of the State Level Environment Impact
Assessment Authority (SEIAA), Andhra Pradesh.

(6) S.0. 254 (E), dated the 7th February, 2011, regarding
Constitution of the State Environment Impact Assessment
Authority, Punjab.

(7) S.0. 255 (E), dated the 7th February, 2011, regarding
Constitution of the State Environment Impact Assessment
Authority, Bihar.

(8) S.0. 2780 (E), dated the 12th November, 2010, amending
Notification No. S.0. 49(E), dated the 8th January, 2008,
to substitute certain entries in the original

Notification.
[Placed in Library. See No. L.T. 4339/15/11]

(9) G.S.R. 951 (E), dated the 4th December, 2010, publishing
the Wetlands (Conservation and management) Rules, 2010.

[Placed in Library. See No. L.T. 3978/15/11]

(ii) A copy (in English and Hindi) of the Ministry of Environment
and Forests Notification No. S.0. 473 (E), dated the 3rd
March, 2011, notifying species on the verge of extinction for
the State of Tamil Nadu, under sub-section (3) Section 62 of
the Biological Diversity Act, 2002.

[Placed in Library. See No. L.T. 4407/15/11]

Outcome Budget (2011-12) of the Ministry of Youth
Affairs and Sports

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL): Sir, on behalf of Shri Ajay Maken, 1 lay on the
Table, a copy (in English and Hindi) of the Outcome Budget, for the
year 2011-12, in respect of the Ministry of Youth Affairs and Sports.

[Placed in Library. See No. L.T. 4408/15/11]

Notification of the Ministry of Consumer Affairs, Food and

Public Distribution

PROF. K.V. THOMAS: Sir, 1 lay on the Table, under sub-section (4)
of Section 52 of the Legal Metrology Act, 2009, a copy (in English and
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Hindi) of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Consumer Affairs) Notification No. G.S.R.
202 (E), dated the 9th March, 2011, publishing the Legal Metrology
(Packaged Commodities) Rules, 2011.

[Placed in Library. See No. L.T. 4409/15/11]
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1. Notifications of the Ministry of Human Resource Development

Il1. Reports and Accounts (2008-09 and 2009-2010) of various
Universities, NIT’s, Navodaya Vidyalaya Samiti, IITs, IIMs Research
Institutes, Engineering Institutes, Boards, Sarva Siksha Abhiyan

and Councils and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESHWARI): Sir, 1 lay on the Table:—

I. (i) A copy each (in English and Hindi) of the following
Notifications of the Ministry of Human Resource
Development (Department of School Education and
Literacy), under Section 33 of the National Council for
Teacher Education Act, 1993, along with delay statement

on the Notifications:—

(1) F. No. 51-1/2009/NCTE (N&S), dated the 26th July,
2010, publishing the National Council for Teacher
Education (Recognition Norms and Procedure) Second

Amendment Regulations, 2010.
[Placed in Library. See No. L.T. 4458/15/11]

(2) No. F. 47-49/2009/NCTE/CDN (Pt.), dated the 20th
August, 2010, regarding nomination of Chairperson of

the Eastern Regional Committee, Bhubaneswar.
[Placed in Library. See No. L.T. 4458/15/11]

(3) No. F. 47-49/2009/NCTE/CDN, dated the 25th August,
2010, regarding termination of Northern Regional

Committee, Jaipur.
[Placed in Library. See No. L.T. 4459/15/11]

(4) F. No. 51-3/2009/Pt./NCTE (N&S), dated the 25th
August, 2010, publishing the National Council for
Teacher Education (Guidelines for regulation of
tuition fees and other fees chargeable by unaided

teacher education institutions) Amendment
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Regulations, 2010.

[Placed in Library. See No. L.T. 4459/15/11]

(5) F. No. 61-03/20/2010/NCTE (N&S), dated the 25th
August, 2010, regarding minimum qualifications for a

person to be eligible for appointment as teacher.

[Placed in Library. See No. L.T. 4458/15/11]
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(ii) A copy each (in English and Hindi) of the following
Notifications of the
Ministry of Human Resource Development (Department of
Higher
Education), under Section 24 of the All India Council of
Technical Education Act, 1987:—

(1) No. F. 37-3/Legal/2008, dated the 22nd February,
2010, repealing All India Council for Technical
Education (Constitution and functions of National
Board of Accreditation) Regulations, 2008.

[Placed in Library. See No. L.T. 4417/15/11]

(2) No. F. 37-3/Legal/2010, dated the 6th-12th February,
2010, publishing the All India Council for Technical
Education (Grant of Approvals for Technical
Institutions) Regulations, 2010.

[Placed in Library. See No. L.T. 4416/15/11]

i) A copy each (in English and Hindi) of the following
Notifications of the Ministry of Human Resource
Development (Department of Higher Education), under sub-
section (2) of Section 40 of the Indira Gandhi National
Open University Act, 1985:—

(1) No. IG/Admn. (G)/0rd.13/2005/1948, dated the 16th-
22nd October, 2010, amending Clause 2.4 of the
Ordinance on Research Degree Programmes of the

Indira Gandhi National Open University.
[Placed in Library. See No. L.T. 4264/15/11]

(2) No. 1G/Admn. (G) /0rd.5/2009/1978, dated the 6th-
12th November, 2010 regarding amendment to the
Ordinance on Recognition of Examinations/Degrees of

the University.
[Placed in Library. See No. L.T. 4460/15/11]

(3) No. I1G/Admn. (G)/0rd.9/2000/1998, dated the 27th
November,
2010 to 3rd December, 2010, adding sub-clause (5) of
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a @

Clause 9
of the Ordinance 9 on the Conduct of Examination and
Evaluation

of Student Performance of the Indira Gandhi National
Open

University.

[Placed in Library. See No. L.T. 4264/15/11]

A copy each (in English and Hindi) of the following
papers under sub-section (3) of Section 30 and sub-
section (56) of Section 31 of the Assam University
Act, 1989:—
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ain @

@

Gii)

(a) Seventeenth  Annual Report of the Assam
University, Silchar, for

the year 2009-10.

(b) Annual Accounts of the Assam University,
Silchar, for the year 2009-10 and the Audit

Report thereon.

(c) Review by Government on the working of the above

University.

Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1)

above.
[Placed in Library. See No. L.T. 4447/15/11]

A copy each (in English and Hindi) of the following
papers under sub-section (3) of Section 13 and sub-
section (3) of Section 13A of the Banaras Hindu
University Act, 1915:—

(a) Annual Report of the Banaras Hindu University,

Varanasi, for the year 2009-10.

(b) Annual Accounts of the Banaras Hindu University,
Varanasi, for the year 2009-10, and the Audit

Report thereon.

(c) Review by Government on the working of the above

University.

Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1)

above.
[Placed in Library. See No. L.T. 4448/15/11]

A copy each (in English and Hindi) of the following

papers, under

sub-section (3) of Section 30 and sub-section (4) of

Section 31 of the Central Universities Act, 2009:—
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(i) (@) First Annual Report of the Central University of
Karnataka, Gulbarga, for the year 2008-09.

(b) Annual Accounts of the Central University of
Karnataka, Gulbarga, for the year 2008-09 and
the Audit Report thereon.

(c) Review by Government on the working of the above

University.

[Placed in Library. See No. L.T. 4448/15/11]
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(ii) (@) Second Annual Report of the Central University

(v) (O

)

&)

of Karnataka, Gulbarga, for the year 2009-10.

(b) Annual Accounts of the Central University of
Karnataka, Gulbarga, for the year 2009-10, and
the Audit Report thereon.

(c) Review by Government on the working of the above

University.

(d) Statements (in English and Hindi) giving reasons
for the delay in laying the papers mentioned at
(1) above.

[Placed in Library. See No. L.T. 4451/15/11]

A copy each (in English and Hindi) of the following
papers, under
sub-section (2) of Section 30 and sub-section (4) of
Section 31
of the Mahatma Gandhi Antarrashtriya Hindi
Vishwavidyalaya Act, 1996:—

(a) Annual Report and Accounts of the Mahatma Gandhi
Antarrashtriya Hindi Vishwavidyalaya, Wardha,
for the year 2009-10, together with the

Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above

Report.

Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1)

above.

[Placed in Library. See No. L.T. 4254/15/11]

A copy each (in English and Hindi) of the following

papers, under sub-section (4) of Section 29 of the

University of Hyderabad Act, 1974:—

@

Annual Accounts of the University of Hyderabad,
Hyderabad, for the year 2009-10 and the Audit Report

thereon.
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(b) Statement giving reasons for the delay in laying the
papers mentioned at (a) above.

[Placed in Library. See No. L.T. 4056/15/11]

(vi) A copy each (in English and Hindi) of the following
papers under sub-section (3) of Section 29 of the

Pondicherry University Act, 1985:—

(a) Twenty-fourth Annual Report of the Pondicherry
University, Pondicherry, for the year 2009-10.
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Review by Government on the working of the above

University.

Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1)

above.
[Placed in Library. See No. L.T. 4130/15/11]

(1)DA copy each (in English and Hindi) of the
following papers, under sub-section (3) of Section

30 of the Mizoram University Act, 2000:—

(a) Annual Report of the Mizoram University, Aizawl,

for the year 2009-10.

(b) Review by Government on the working of the above

University.

Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1)

above.
[Placed in Library. See No. L.T. 4438/15/11]

A copy each (in English and Hindi) of the following
papers, under Section 32 and 33 of the English and
Foreign Languages University Act, 2006:—

(@) Annual Report of the English and Foreign
Languages University, Hyderabad, for the year

2008-09.

(b) Annual Accounts of the English and Foreign
Languages University, Hyderabad, for the year

2008-09 and the Audit Report thereon.

(c) Statement by Government accepting the above

Report.

(d) Statement (in English and Hindi) giving reasons
for the delay in laying the papers mentioned at
(1) above.

49



[Placed in Library. See No. L.T. 4256/15/11]

(ix) A copy each (in English and Hindi) of the following
papers, under
sub-section (4) of the Section 34 of the Tripura
University Act,
2006:—

(a) Annual Accounts of the Tripura University,
Suryamaninagar, Tripura, for the year 2009-10, and

the Audit Report thereon.
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(b) Statement giving reasons for the delay in laying the

papers mentioned at (a) above.

[Placed in Library. See No. L.T. 4439/15/11]

A copy each (in English and Hindi) of the following

papers,

under

sub-section (4) of Section 22 of the National Institutes
of Technology Act, 2007:—

1. ()
(b)
2. ()
(b)
©
3. )
(b)
4. (@

Annual Report and Accounts of the National
Institute of Technology, Jaipur, for the year
2009-10, together with the Audit Report on the

Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 4422/15/11]

Fiftieth Annual Report of the National Institute
of Technology, Durgapur, for the year 2009-10.

Fiftieth Annual Accounts of the National
Institute of Technology, Durgapur, for the year
2009-10 and the Audit Report

thereon.

Review by Government on the working of the above

Institute.
[Placed in Library. See No. L.T. 4440/15/11]

Annual Report and Accounts of the National
Institute of Technology (formerly Regional
Engineering College), Warangal, for the year
2009-10, together with the Audit Report on the

Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 4429/15/11]

Annual Report and Accounts of the National

Institute of Technology, Jamshedpur, for the
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year 2007-08, together with the Audit Report on
the Accounts.

(b) Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 4421/15/11]
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(b

Annual Report and Accounts of the Visvesvaraya
National Institute of Technology, Nagpur, for
the year 2009-10, together with the Audit

Report on the Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 4420/15/11]

Annual Report and Accounts of the National
Institute of Technology, Agartala, for the year
2008-09, together with the Audit Report on the

Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 4431/15/11]

Annual Report and Accounts of the National
Institute of Technology, Karnataka, Surathkal,
Mangalore, for the year 2009-10, together with
the Audit Report on the Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 4452/15/11]

Annual Report and Accounts of the National
Institute of Technology, Calicut, for the year
2009-10, together with the Audit Report on the
Accounts.

Review by Government on the working of the above
Institute.

[Placed in Library. See No. L.T. 4443/15/11]

Annual Report and Accounts of the National
Institute of Technology, Rourkela, for the year
2009-10, together with the Audit Report.

Review by Government on the working of the above
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Institute.

(c) Statements (in English and Hindi) giving reasons
for the delay in laying the papers mentioned at

(1) above.
[Placed in Library. See No. L.T. 4441/15/11]
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papers:—

(xi) A copy each (in English and Hindi) of the following

papers, under sub-section (3) of Section 27 and sub-

section (4) of Section 28 of the Jamia Millia Islamia

Act, 1988:—

xii)

papers, under, under sub-section (3) of Section 31 of the

(x

@)

®)

©

@

Annual Report of the Jamia Millia Islamia (JM1), New
Delhi, for the year 2009-10.

Annual Accounts of the Jamia Millia Islamia (JMI),
New Delhi, for the year 2009-10 and the Audit Report

thereon.

Review by Government on the working of the above
University.

Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1)
above.

[Placed in Library. See No. L.T. 4455/15/11]

A copy each (in English and Hindi) of the following

Nagaland University Act, 1989:—

@

(b

©

)

@

Fifteenth Annual Report of the Nagaland University,
Kohima, for the year 2009-10.

Review by Government on the working of the above

University.

Statement giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4445/15/11]

A copy each (in English and Hindi) of the following

(a) First Annual Report and Accounts of the Central
University of Rajasthan, Ajmer, for the year
2009-10, together with the Audit Report on the

Accounts.

(b) Review by Government on the working of the above
University.
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(c) Statement giving reasons for the delay in laying

the papers mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 4446/15/11]

(2) (a) First Annual Report of the Central University of
Kashmir, Srinagar, for the year 2009-10.

(b) Annual Accounts of the Central University of
Kashmir, Srinagar, for the year 2009-10, and the
Audit Report thereon.
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(b)

Review by Government on the working of the above

University.

Statement giving reasons for the delay in laying

the papers mentioned at (ii) (a) and (b) above.
[Placed in Library. See No. L.T. 4454/15/11]

Annual Report of the Navodaya Vidyalaya Samiti,
New Delhi, for the year 2009-10.

Annual Accounts of the Navodaya Vidyalaya
Samiti, New Delhi, for the year 2009-10, and the
Audit Report thereon.

Review by Government on the working of the above

Samiti.

Statement giving reasons for the delay in laying

the papers mentioned at (iii) (a) and (b) above.
[Placed in Library. See No. L.T. 4418/15/11]

Annual Report and Accounts of the School of
Planning and Architecture (SPA), Vijayawada, for
the year 2008-09, together with the Audit
Report.

Review by Government on the working of the above

School .

Statement giving reasons for the delay in laying

the papers mentioned at (iv) (a) above.
[Placed in Library. See No. L.T. 4457/15/11]

Annual Accounts of the Indian Institute of
Technology (11T), Chennai, for the year 2009-10
and the Audit Report thereon, under sub-section
(4) of Section 23 of the Institutes of
Technology Act, 1961.

Statement giving reasons for the delay in laying

the papers mentioned at (v) (a) above.

[Placed in Library. See No. L.T. 3924/15/11]
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Annual Report of the Indian Institute of
Technology (11T), Hyderabad, for the year 2009-
10.

Annual Accounts of the Indian Institute of
Technology (11T), Hyderabad, for the year 2009-
10, and Audit Report thereon,
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under Sub-section (4) of Section 23 of the
Institutes of Technology Act, 1961.

Statement by Government accepting the above

Report.

Statement giving reasons for the delay in laying

the papers mentioned at (vi) (a) and (b) above.
[Placed in Library. See No. L.T. 4056/15/11]

Annual Accounts of the Indian Institute of
Technology (11T), Kanpur, for the year 2009-10,
and Audit Report thereon, under sub-section (4)
of Section 23 of the Institutes of Technology
Act, 1961.

Statement giving reasons for the delay in laying

the papers mentioned at (vii) (a) above.
[Placed in Library. See No. L.T. 4051/15/11]

Annual Report of the Indian Institute of
Technology (11T), Gandhinagar, for the year
2009-10.

Statement by Government accepting the above

Report.

Statement giving reasons for the delay in laying

the papers mentioned at (viii) (a) above.
[Placed in Library. See No. L.T. 4545/15/11]

Annual Accounts of the Indian Institute of
Technology (11T), Kharagpur, for the year 2009-
10, and the Audit Report thereon, under sub-
section (4) of Section 23 of the Institutes of
Technology Act, 1961.

Statement giving reasons for the delay in laying

the papers mentioned at (ix) (a) above.

[Placed in Library. See No. L.T. 4048/15/11]
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(10) (@) Annual Report and Accounts of the Indian
Institute of Management (1IM), Indore, for the

year 2009-10, together with the Audit Report on
the Accounts .

(b) Review by Government on the working of the above
Institute.
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Statement giving reasons for the delay in laying

the papers mentioned at (x) (a) above.
[Placed in Library. See No. L.T. 4419/15/11]

(a)Annual Report and Accounts of the Indian
Institute of Management (1IM), Lucknow, for the
year 2009-10, together with the Audit Report on

the Accounts.

Review by Government on the working of the above
Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xi) (a) above.
[Placed in Library. See No. L.T. 4461/15/11]

(a) Thirty-sixth Annual Report of the North
Eastern Hill University, Shillong, for the year
2009-10.

Annual Accounts of the North Eastern Hill
University, Shillong, for the year 2009-10 and
the Audit Report thereon.

Review by Government on the working of the above

University.

Statement giving reasons for the delay in laying

the papers mentioned at (xii) (a) above.
[Placed in Library. See No. L.T. 4450/15/11]

(a) Annual Report and Accounts of the Indian
Institute of
Science Education and Research (11SER),
Thiruvananthapuram, for the year 2009-10,
together with the Audit Report on the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xiii) (a) above.
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[Placed in Library. See No. L.T. 4432/15/11]

(14) (&) Annual Report of the Indian Institute of Science
Education and Research (IISER), Bhopal, for the
year 2009-10.

(b) Annual Accounts of the Indian Institute of
Science Education and
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Research (1ISER), Bhopal, for the year 2009-10
and the Audit Report thereon.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xiv) (a) and (b) above.
[Placed in Library. See No. L.T. 3974/15/11]

Annual Report and Accounts of the Indian
Institute of Science Education and Research
(11SER), Pune, for the year 2009-10, together
with the Audit Report on the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xv) (a) above.
[Placed in Library. See No. L.T. 4424/15/11]

Annual Report of the Indian Institute of Science

(11Sc), Bangalore, for the year 2009-10.

Annual Accounts of the Indian Institute of
Science (11Sc), Bangalore, for the year 2009-10
and the Audit Report

thereon.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xvi) (a) and (b) above.
[Placed in Library. See No. L.T. 4425/15/11]

Annual Report and Accounts of the National
Institute of
Technical Teachers” Training and Research
(NITTTR), Bhopal, for the year 2009-10, together
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with the Audit Report on the Accounts.

(b) Review by Government on the working of the above

Institute.
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Statement giving reason for not laying the

papers mentioned at (xvii) (a) above.
[Placed in Library. See No. L.T. 4436/15/11]

Annual Report and Accounts of the North Eastern
Regional Institute of Science and Technology
(NERIST), Itanagar, Arunachal Pradesh, for the
year 2009-10, together with the Audit Report on

the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xviii) (a) above.
[Placed in Library. See No. L.T. 4437/15/11]

Annual Report and Accounts of the Sant Longowal
Institute

of Engineering and Technology (SLIET), Longowal,
Punjab,

for the year 2009-10, together with the Audit

Report on the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xix) (a) above.
[Placed in Library. See No. L.T. 4435/15/11]

Annual Report and Accounts of the National
Institute of
Technical Teachers” Training and Research
(NITTTR), Chandigarh, for the year 2009-10,
together with the Audit Report on the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reason for not laying the
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papers mentioned at (xx) (a) above.
[Placed in Library. See No. L.T. 4434/15/11]

(21) (&) Annual Report and Accounts of the National
Institute of Technical Teachers” Training and
Research (NITTTR), Kolkata, for the year
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2009-10, together with the Audit Report on the

Accounts.

Review by Government on the working of the above
Institute.

Statement giving reason for not laying the

papers mentioned at (xxi) (a) above.
[Placed in Library. See No. L.T. 4433/15/11]

Annual Report and Accounts of the Central
Institute of Technology (CIT), Kokrajhar, Assam,
for the year 2009-10, together with the Audit

Report on the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xxii) (a) above.
[Placed in Library. See No. L.T. 4426/15/11]

Annual Report of the National Institute of
Industrial Engineering (NITIE), Mumbai, for the
year 2009-10.

Annual Accounts of the National Institute of
Industrial Engineering (NITIE), Mumbai, for the
year 2009-10, and the Audit Report thereon.

Review by Government on the working of the above
Institute.

Statement giving reasons for the delay in laying
the papers mentioned at (xxiii) (@) and (b)

above.
[Placed in Library. See No. L.T. 4428/15/11]

Annual Report and Accounts of the Board of
Apprenticeship Training (BOAT), Western Region,
Mumbai, for the year 2009-10, together with the
Audit Report on the Accounts.

67



(b) Review by Government on the working of the above

Board.

(c) Statement giving reasons for delay in laying the

papers mentioned at (xxiv) (&) above.

[Placed in Library. See No. L.T. 4427/15/11]
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Annual Report and Accounts of the Jharkhand
Education Project Council, Ranchi, for the year
2008-09, together with the Auditor’s Report on
the Accounts.

Statement by Government accepting the above

Report.

Statement giving reasons for the delay in laying

the papers mentioned at (xxv) (a) above.
[Placed in Library. See No. L.T. 4456/15/11]

Annual Report and Accounts of the National
Council of Rural Institutes (NCRI), Hyderabad,
for the year 2009-10, together with the Audit

Report on the Accounts.

Review by Government on the working of the above
Institute.

Statement giving reasons for the delay in laying

the papers mentioned at (xxvi) (a) above.
[Placed in Library. See No. L.T. 4263/15/11]

Annual Report and Accounts of the Primary
Education Development Society of Kerala (PEDSK)
in respect of the Sarva Shiksha Abhiyan, Kerala,
for the year 2008-09, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above
Report.

Statement giving reasons for the delay in laying

the papers mentioned at (xxvii) (a) above.
[Placed in Library. See No. L.T. 4260/15/11]

(a) Annual Report and Accounts of the Sarva
Shiksha Abhiyan Rajya Mission, Tripura, for the
year 2008-09, together with the Auditor’s Report
on the Accounts.

Statement by Government accepting the above

Report.
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(c) Statement giving reasons for the delay in laying

29 @

the papers mentioned at (xxviii) (a) above.
[Placed in Library. See No. L.T. 4431/15/11]

Annual Report and Accounts of the Sarva Shiksha
Abhiyan Society, U.T. Chandigarh, for the year
2009-10, together with the Auditor’s Report on
the Accounts.
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(b) Statement by Government accepting the above

Report.
[Placed in Library. See No. L.T. 4430/15/11]

(30) (@) Annual Report and Accounts of the Central
Institute of Classical Tamil (CICT), Chennai,
for the year 2009-10, together with the Audit

Report on the Accounts.

(b) Statement by Government accepting the above
Report.

(c) Statement giving reasons for the delay in laying

the papers mentioned at (xxx) (@) above.

[Placed in Library. See No. L.T. 4253/15/11]

1. Report and Accounts (2009-10) of NEPA Ltd., Nepanagar, Madhya
Pradesh and related papers

11. Outcome budget (2011-12) of the Ministry of Heavy Industries and

Public Enterprises

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY [INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI A. SAlI PRATHAP): Sir, I lay on the Table —

A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,
1956:—

(a) Sixty-third Annual Report and Accounts of the NEPA
Limited, Nepanagar, Madhya Pradesh, for the year 2009-10,
together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of

India thereon.
(b) Review by Government on the working of the above Company.

(c) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned (1) above.
[Placed in Library. See No. L.T. 4474/15/11]

A copy (in English and Hindi) of the Outcome Budget, for the
year 2011-12, in respect of the Department of Heavy Industry
in the Ministry of Heavy Industries and Public Enterprises.
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[Placed in Library. See No. L.T. 4475/15/11]
Notifications of the Ministry of Health and Welfare

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND WELFARE (SHRI
DINESH TRIVEDI): Sir, 1 lay on the Table, under Section 38 of the
Drugs and Cosmetics Act, 1940, a
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copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare:—

(1) G.S.R. 82 (E), dated the 10th February, 2011, regarding
prohibition of manufacture, sale and distribution of certain

drugs.
[Placed in Library. See No. L.T. 4481/15/11]

(2) G.S.R. 101 (E), dated the 18th February, 2011, publishing the
Drugs and Cosmetics (2nd Amendment) Rules, 2011.

[Placed in Library. See No. L.T. 4487/15/11]
1. Report and Accounts (2009-10) of BECIL, NOIDA and related papers

I11. Outcome budget (2011-12) of the Ministry of Information and

Broadcasting

SHR1 ASHWANI KUMAR: Sir, on behalf of Dr. S. Jagathrakshakan, 1 lay
on the Table:—

I. (1) A copy each (in English and Hindi) of the following
papers, under sub-section (1) of Section 619A of the
Companies Act, 1956:—

(a) Fifteenth Annual Report and Accounts of the
Broadcast Engineering Consultants India Limited
(BECIL), NOIDA, for the year 2009-10, together with
the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of

India thereon.

(b) Review by Government on the working of the above

Company .

(2) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.

I1. A copy (in English and Hindi) of the Outcome Budget, for the
year
2011-12, in respect of the Ministry of Information and

Broadcasting.

[Placed in Library. See No. L.T. 4543/15/11]
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[Placed in Library. See No. L.T. 4387/15/11]
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Reports and Accounts (2009-10) of various companies and

related papers

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
R.P_N. SINGH): Sir, 1 lay on the Table -

A copy each (in English and Hindi) of the following papers

under sub-section (1) of Section 619A of the Companies Act,
1956:—

(i) (@) Sixth Annual Report and Accounts of the Indian

(C))

aim @

~
-

®)

®)

Strategic Petroleum Reserves Limited (ISPRL), New
Delhi, for the year 2009-10, together with the
Auditor’s Report on the Accounts and the comments of
the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above
Company .

[Placed in Library. See No. L.T. 4544/15/11]

Fifty-first Annual Report and Accounts of the Oil
India Limited (OIL), Dibrugarh, Assam, for the year
2009-10, together with the Auditor’s Report on the
Accounts and the comments of the Comptroller and

Auditor General of India thereon.

Review by Government on the working of the above

Company .
[Placed in Library. See No. L.T. 4391/15/11]

(a)Seventeenth Annual Report and Accounts of the Oil
and Natural Gas Corporation Limited (ONGC), New
Delhi, for the year 2009-10, together with the
Auditor’s Report on the Accounts and the comments of
the Comptroller and Auditor General of |India

thereon.

Review by Government on the working of the above

Corporation.

[Placed in Library. See No. L.T. 4390/15/11]
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Notifications of the Ministry of Power

SHR1 ASHWANI KUMAR: Sir, on behalf of Shri K.C. Venugopal, 1 lay on
the Table,
a copy each (in English and Hindi) of the following Notifications of
the Ministry of

Power:—

(1) No. JERC-14/2010, dated the 15th December, 2010, publishing
the Joint Electricity Regulatory Commission for State of Goa
and Union Territories (Procurement of Renewable energy)
Regulations, 2010.
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(2) No. JERC-19/14/2010, dated the 19th February, 2011, publishing
Corrigendum to Joint Electricity Regulatory Commission

(Procurement of Renewable Energy) Regulations, 2010.
[Placed in Library. See No. L.T. 4393/15/11]
Various reports (2010-11) of CAG

SHR1 NAMO NARAIN MEENA: Sir, 1 lay on the Table, under clause (1)
of article 151 of the Constitution, a copy each (in English and Hindi)
of the following Reports:—

(i) Report of the Comptroller and Auditor General of India for the
year ended March, 2010 (No. 23 of 2010-11): Union Government

(Indirect Taxes — Central Excise — Compliance Audit);
[Placed in Library. See No. L.T. 4462/15/11]

(ii) Report of the Comptroller and Auditor General of India for the
year ended March, 2010 (No. 24 of 2010-11): Union Government

(Indirect Taxes — Customs — Compliance Audit);
[Placed in Library. See No. L.T. 4463/15/11]

in) Report of the Comptroller and Auditor General of India
for the year ended March, 2009 (No. 25 of 2010-11): Union

Government (Indirect Taxes — Service Tax — Performance Audit);
[Placed in Library. See No. L.T. 4464/15/11]

(iv) Report of the Comptroller and Auditor General of India for the
year ended March, 2010 (No. 29 of 2010-11): Union Government

(Indirect Taxes — Service Tax — Compliance Audit);
[Placed in Library. See No. L.T. 4465/15/11]

(v) Report of the Comptroller and Auditor General of India for the
year ended March, 2009 (No. 30 of 2010-11): Union Government
(Indirect Taxes — Central Excise and Service Tax — Performance

Audit of Cenvat Credit Scheme).
[Placed in Library. See No. L.T. 4466/15/11]

(vi) Report of the Comptroller and Auditor General of India for the
year ended March, 2010 (No. 35 of 2010-11): Union Government

(Defence Services) (Performance Audit of Defence Estates
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Management); and

[Placed in Library. See No. L.T. 4466/15/11]

78



(vii) Report of the Comptroller and Auditor General of India
for the year ended March, 2010 (No. 36 of 2010-11): Union
Government (Direct Taxes) — Taxation of assesses engaged in

the Film and Television industry.

[Placed in Library. See No. L.T. 4467/15/11]

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

T woIad G (EGRUCES ): #Few , #Ho  afdmr -
(2010-11) o AR Rfcdest I TETE /A
€l G HE #Ho ) g gl W @l

(i) Seventeenth Report on the Action Taken by the Government on
the Observations/Recommendations contained in the Sixth Report
(Fifteenth Lok Sabha) of the Committee on “Demands for Grants
(2010-11)> of Ministry of Agriculture (Department of
Agriculture and Co-operation);

(ii) Eighteenth Report on the Action Taken by the Government on the
Observations/Recommendations contained in the Seventh Report
(Fifteenth Lok Sabha) of the Committee on “Demands for Grants
(2010-11)" of Ministry of Agriculture (Department of Animal
Husbandry, Dairying and Fisheries);

(iin) Nineteenth Report on the Action Taken by the Government
on the Observations/Recommendations contained in the Eighth
Report (Fifteenth Lok Sabha) of the Committee on “Demands for
Grants (2010-11)" of Ministry of Agriculture (Department of
Agricultural Research and Education); and

(iv) Twentieth Report on the Action Taken by the Government on the
Observations/Recommendations contained in the Ninth Report
(Fifteenth Lok Sabha) of the Committee on “Demands for Grants
(2010-11)" of Ministry of Food Processing Industries.

STATEMENTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON SOCIAL JUSTICE AND
EMPOWERMENT
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SHR1 PRAVEEN RASHTRAPAL (Gujarat): Sir, 1 lay on the Table, a copy
each (in English and Hindi) of the following Statements of the
Department-related Parliamentary Standing Committee on Social Justice
and Empowerment (2010-11):-

(i) Action taken by the Government on the recommendations
contained in Chapter-1 and final replies in respect of
recommendations contained in Chapter-V of the Thirty-
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eighth Report of the Standing Committee on Social Justice and
Empowerment

(2008-2009) on Action Taken by Government on the
recommendations contained in Thirty-second Report of the
Standing Committee on Social Justice and Empowerment (2007-08)
on “Voluntary Organizations Engaged in Implementing Integrated

Programme for Welfare of Older Persons”;

Action taken by the Government on the recommendations
contained in Chapter-1 and final replies in respect of
recommendations contained in Chapter-V of the Forty-first
Report of the Standing Committee on Social Justice and
Empowerment (2008-2009) on Action Taken by Government on the
recommendations contained in Thirty-third Report of the
Standing Committee on Social Justice and Empowerment (2007-08)
on “Demands for Grants (2008-09)” of the Ministry of Social

Justice and Empowerment;

(i) Action taken by the Government on the recommendations
contained in Chapter-1 and final replies 1in respect of
recommendations contained in Chapter-V of the

av)

Seventh Report of the Standing Committee on Social Justice and
Empowerment (2009-10) on Action Taken by Government on the
recommendations contained
in Third Report of the Standing Committee on Social Justice
and Empowerment (2009-10) on “Demands for Grants (2009-10)" of

the Ministry of Minority Affairs;
and

Action taken by the Government on the recommendations
contained in
Chapter-1 and final replies in respect of recommendations
contained in Chapter-V

of the Eighth Report of the Standing Committee on Social
Justice and
Empowerment (2009-10) on Action Taken by Government on the
recommendations contained in Second Report of the Standing

Committee on Social Justice and Empowerment (2009-10) on
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“‘Demands for Grants (2009-10)" of the Ministry of Tribal
Affairs.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the
Thirtieth Report of the Department-related Parliamentary

Standing Committee on Finance

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
AND THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
R.P.N. SINGH):
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Sir, 1 make a statement regarding status of implementation of
recommendations contained in the Thirtieth Report of the Department-
related Parliamentary Standing Committee on Finance on Demands for

Grants, for the year 2010-11.

[MR. CHAIRMAN in the Chair.]
VALEDICTORY REMARKS

MR. CHAIRMAN: Hon. Members, the 222nd Session of the Rajya Sabha
comes to a close today. Being a shorter Budget Session, it was

principally devoted to the financial business of the Government.

The Session began with the Address of the respected Rashtrapatiji
to both the Houses of Parliament assembled together on 21.02.2011 and
was followed by a discussion on the Motion of Thanks on the
President’s Address. In addition to the discussion on the Railway and
General Budgets as well as return of the concerned Appropriation Bills
and the Finance Bill, an important legislative business transacted
during this Session related to the passing of The Orissa (Alteration
of Name) Bill, 2010 along with The Constitution (One Hundred and
Thirteenth Amendment) Bill, 2010.

Several statements were made or laid by the Prime Minister and
other Members of the Council of Ministers during this Session. A large
number of Special Mentions on matters of public importance as well as
matters raised with the permission of the Chair were made during this
Session. Two Calling Attention notices on “unprecedented and untimely
heavy rains in Andhra Pradesh” and “utilization of agricultural land
for non-agricultural purposes” were discussed. A Short-duration
Discussion on the statement made by the Prime Minister on 18.03.2011
on newspaper report on “Cash-for-vote” was also taken up. 1 am
requesting the Secretary-General to make available the statistical

information relating to this Session.

In order to optimize the output of the Question Hour and, at the
same time, allow Members regular opportunity to mention matters of
urgent concern with the permission of the Chair, it was decided to
commence the working day at 11:00 a.m. with “Matters raised with the

permission of the Chair” and shift the Question Hour to the Ffirst hour
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after lunch. The Chair appreciates the cooperation in the matter of
the hon. Members. Initial results have been encouraging. 1 have also

received some feedback which will help fine-tune the new arrangement.

Six new Ministers were introduced to the House by the Prime
Minister. Shrimati Hema Malini, elected in a by-election from the

State of Karnataka, joined the House during the Session.
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I take this opportunity to thank the Leader of the House, the
Leader of the Opposition, the leaders of various parties and groups
and the hon. Members for the cooperation extended by them for the
overall smooth functioning of the House. 1 also thank the Deputy
Chairman, the Members of the panel of Vice-Chairmen and the officers

and staff of the Secretariat for their help and cooperation.

Now, before we adjourn the House sine die, we will have the

National Song.
(The National Song, “Vande Mataram”, was then played.)
MR. CHAIRMAN: The House stands adjourned sine die.

The House then adjourned sine die at twelve of the clock.
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